
B'0Fl TH. CJTTi'AL ADMI jJq'[B.'TI V2 ThIBUNAL 

BANGALO} B'NH: BANiAL0iE 

DATD THIS THE 12TH DAY Ui 81PT9113,186. 

present: 

Hon' ble Mr.Justice K,S.Puttaswamy, 
Vice-Chairman 

Hon tble  Mr. p.Sriri1vsan. 	•. Memher() 

P.A.Nayak, 
Maj or, O)c: Service in 
R.& T Department, 
Office of the Gener1 Manager, 
Telec ommunic ations, Karnataka 
irc1e, Maruti Complex, Bangal r e-O. Applic ant. 

(By Sri V.S.Gunjai, Advcc ate - Absent) 

V. 

The Union of India by its 
secretary of Home (Dejarnent 
of personnel and Administ'ative 
eforms) Central Secretariat, 

New Delhi-hO 001. 

The Generl Manager, 
Telecommu±.Ucations, Karnataka 
Circle, Maruti Complex, V Main, 
Gandhinagar, Bangalore-560 009. 

Shri D.Chamiah, Major, 
0cc Gcsvt. Ser.ce, Office of 
the cxenerjl Manager, Telecomrnuni-
cations, Karnataka Circle, Maruti 
Complex, V Main, Garhinagar, 
Bangair -560 009, 	 .. espondaits. 

(By ri M,S.padmarajaish)  Central &overrment 
Senior 5tandjr- g Counsel for Ri and R2 

Sri Ivivarma Kumar for R-3). 

TIls application coming on for hearing this day, 

Vice-Chairman made the following: 
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Q----- 

Case called. Applicant and his learned counsel 

Sri V.S.Gunjal are absent. L4P. have perused the paprs 

and. heard Sri M.S.padmarajaieh, learned Cen'al iovt. 

Senior Standing Counsel, who aprars forrespondents 

1 and 2 and Sri Ra vi varma Kumar, learned counsel for 

rasp ondent-3. 

In this transferred application fran the 

High Court of Karnataka, the applicant has challenged 

order No.4 27-2/71/8TT(T) dated 27-11-1972 made by 

Government of India intr alia providing f or reserva-

tions to members of scheduled castes and scheduled 

tribes in. promotional posts of all departhients of 

Goverrinent of India. 

The applicant has challenged the order of 

Government and the follow Up order,tnade by the competent 

authority, prarioting respondent-3 to a t.gher post On 

a large nunber of'grounds.  

In GNAL MANAG, SOUTHLN RAILWAY AND 

ANO1H 	V. BANGACHAII (AIR 1962 Supreme Court 36) the 

Supr€ne Court rejecting a similar challenge, had Up-

held the validity of a similar order rejecting the 

vary grounds urged in this application. AgainctDivision 

Bench of the Madras High Court consisting of CiokuLa-

krishnan and 1L,atnam, JJ. in ANIM}.GALAI JANAGAPAJ v. 

S. ALAGHIA DOSS AND QThs (W.A.No.122 of 1979 decided 

on 226-1982) rejecting the very grounds urged by the 

appLicant had upheld the very impugned order which had 

also 
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also been followed by Doddakalegowda,J. of the High 

Court of Karnataka in T..RAARAJAN V. UIO1' OF l.A 

AND 3TTh,g (Writ petition No.6546 of 1979 decided on 

5-8-1986). In the light of the principles enunciated 

in these cases, the Challenge of the applicant to the 

impugned crder of G9vernxnent and the protion accorded 

to r esp onden t- 3 who has also since retired from service, 

is without any merit. 

- /l-__ 
5. In the light of our above discussion, this 

application is 1ib1e to be di smissed. We, therefore, 

dismiss this application. But, in the circnstances 

of the •ase, we direct the parties to bear their Own 

costs. 	 - 	 - 
- 

VIC E-C HAIRMAN 
I - 

MFB 


